
F. No. / l-L) / CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal

West Block No 2, R.K. Puram, NewDelhi-IIO 066
Dated.

ID No.

I;jC4/J 7-~ ,
I;) -23//;;

I

To,
She R.K. Jain
1512-B, Bhishm Pitamah Marg,
Wazir Nagar, New Delhi-II0003

Subject: Information under Right to Information Act 2005.

Sir,

/
. Please refer to your RTI application No. /D3S,-/ //';f- Dt.

ILfrD~W:;' and our ID No. /2-23/11 the informafion received
from liP. C t')CC&.....) containing is enclosed herewith
for your reference please. 12 P~

You are, Therefore, requested to please acknowledge the receipt and
deposit Rs. dJ 4 L- (@ 2/ - per page) to this Tribunal by cash or DD
in favour of Acco~nts Officer, CESTAT,New Delhi.

Note:- RTI application's replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for
facilitation, CPIOs are nominated at all outer benches separately.

~ -\w- ~ J\ ~k""~tx..... ~ ~-~
If aggrieved, you may file an appeal under section 19 of RTI Act

within thirty days before Hon'ble First Appellate Authority, CESTATNew
Delhi.

(v.P.~
Central Public Information Officer



Customs Excise and service Tax Appellate Tribunal
West Block No.2 R.K. Puram, New Delhi-110066

ID No. 12-23/2017
Dated: 17/03/2017.

Excise Division Bench

Subject: Reply ofRTI No. P/195/10354/2017.

Information sought by information seeker given as below for said RTI.

Point-(A): The copies of the after court cause list court No.1 period 21-12-
20 i6 and 06-01-2017 is enclosed.

Point-(B): Not Pertains to Excise Division Branch.

Point-(C & D):The applicant wrote here only appeal no. 389/2004 but did
not write the category whether it is of customs or Excise or Service Tax of
Single member Branch. queries is not cleas: Title is also not mentioned. &-
~ ~ ~- I~ Ie- E)<>~ fn 'QO.'AC-~ ,

Total Pages: 12

DATE~\~\'1

COPY To
A~--K

~ ~'" t~
Assistant Registrar

Excise Appeal Branch
C.P.I.O.
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SIGN. (DISPATCH SECTION)
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2. Address

. \fJ/l\"'\ tJ-\ lie. lion under Seclion 6 of Ihe Ri hi 10 Informalion ACl 2005

l\~L\ \1" .0 \ 'l . Ref. No. :RTl/p·1951l 0354/17
~r~ V Dated : I1BQ17

\ '"\ ~ r Shri V.P.Pandey .::u;;~- .:~~,Ir''' rax

CPIO & Asst. Registrar 1 4 MAR 1017
Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Delhi - 110066

~ ~~ \q~ll~~ ~~~u~
il-- Name of the Applicant R.K. Jain v

------------+------------------------------~

)

1512-B, Bhishm Pitamah Marg
WazirNagar
New Delhi-ll0003

(b) Phone Nos. 09810077977,011-24651101,011-24690707---+--
(c) Fax No. 011-24635243

. ---- ------------ - ---- --- -- - - --_.--- _. - -- ._-

I } ..__ W__h_e._th_e_r_a_C_i_ti_z_el_1_0_f_1I_1d_i_a-j-_Y_e_s__ . _

4. Particulars of Information
f------l-----------j---------------------------

----------------

Details of information
required

(A) Please provide certified copies of after court
cause list of Court No. I for 21-12-2016 and 6-
1-2017 including supplementary after court
cause list.

(B) Please provide the following information in
relation to (i) Appeal No C/50889/2015
(Surendra Khator v. Commissioner, Jodhpur),
(ii) Appeal NO.C/52275/2016 (Surendra
Khator·v. Commissioner of Central Excise,
Jaipur-I) and (iii) Appeal No. C/50884/20 15 ,
(Ramavtar Pareek v, Commissioner of Central I
Excise, Jaipur-I)

(i). Computerized Report from CEST AT
CASE INFORMA nON SYSTEM also
containing details of Case History,
Application History,
Appeall Application details etc. with
Diary No. and Impugned Order details
as available on CESTA T Database for
each of the above cases.

(ii). Copies of all Orders, Order Sheets I
Record of Proceedings except Final
Orders.

(iii). Copies of all the notes put up by the
registry/Hon'ble Members with orders
thereon.

DR-CCu.6~)

'r e-~IL CJ ,M .
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r (iv). Copies of any order/directions for out of
turn listing of the matter

(v). Details of the date on which the
aforesaid mater was mentioned Please
also provide copres of the mention
memo and directions thereon.

(vi). Copies of all notice of hearing issued to
parties.

(vii). Copies of any Court directions/orders
received in the aforesaid matter.

(viii). Copies of all Vakalatnamas and no
objections filed in case of change of
lawyer. Please also intimate the date of
filing of each Vakalatnama.

(C) Please provide information as to the return of
the records in the case of C.C.E. Raipur v.
Grasim Cement Ltd. Civil Appeal No. 3520
of 2008 (CESTAT Appeal No. 389 I 2004 -
SM(BR)) if so, the date of receipt and number
of pages contained in it.

(D) Please Provide copy of the Report of enquiry
conducted and action taken in pursuance Misc.
Order No.142/2007-SM III Appeal
No.389/2004-NB(SM).

Note:-Please provide pointwise information/
i response for each of above points. I

5. I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

6. A Postal Order No. 38F 170537 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

7. As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application.

Place: New Delhi
Enc!' : as above
Ilira.---
PS\1

Si~Of Applicant
Telephone No. : 9810077977

011-24651101,24690707
Fax No. 011-24635243


